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of staple fibre yarn etc.
to small scale weaving
industry (C.A.)
because there are certain difficulties
which any offier or any Minister can-
not change overnight. The change is
being brought about as I have already
stated

I have already expressed that there
was an unintended delay m submut-
ting the Tarif Commission’s Report
and in placing the same before the
House. [ must say here that the
Tariff Commission was asked to make
it upto-date. Because three ycars
have elapsed already in submission of
the report, the data on the basis of
which the recommendations of the
Commission are made may be out of
date. We have aszked the Tariff Com-
mission to do that quickly. They said
thut they cannot do it quickly. Since
thia 1s a zerentific thing, they said thmat
tins has to be done accurately and
trecisely. Anyway we have done our
hest, Several other factors have also
1o be borne in mind. For example. a
part of the yarn has to be given to
the exporter at a low price, lower
than the cost of production even. I
thould say here that the synthetic
yarn's price in this country is Jower
than the price prevailing in the inter-
rational market. So, our goods
should be competetive enough so that
we may earn the foreign exchange.
Therefore, we have to sell a pari of
<ur production at a very low rate,
luwer than the cost of production
tven The Tariff Commission price
has been fixed on an identical basis
on the entire production. Because a
part of it has to be given at the lowar
price, lower than the cost of produc-
tion, we have to see that a part of
our total production is set apart and
sold at the market price so that it can
tompensate the losses incurred on that
score. T can only say this much,
(Interruptions)

SHRI K. LAKKAPPA: But
ate relling it in black market,

PROF. D. P, CHATTOPADHYAYA:
You will kindly bear with me for a
minute that though 1 entirely agree
:"“‘ what you have said, still certain
actors have got 4o Be borne in mind.

they

Indig & Sti Lanka
on boundary n
historic waters

As regards the part of the yarn to be
sold to the expoiler, we shall seg that
that part is taken care of by us. If the
voluntary agreement has not worked
as 1 have admitted, the alternative
arrangements that we are making
will be more satisfactory. But as you
will kindly appreciate, there are some
legal gquestions because some writ
petitions are already before the High
Court. So, the way the distribution
control and other sort of control is
enforced and 1n what way it is to be
enforced haes to be carefully formu-
lated, so that 1! does not invite any
objection from the law court. There-
fore, we are looking into the matter.

A, regards distribution, as you have
yowself scen, hon. Members them-
selves are not unanimous whether 1t
should be distributed through the
association or through the State Gov-
ernments. So, both views have to be
taken into account before we take
a final decision, but the decision will
be taken very eaily.

SHR1 DHAMANKAR: What about
the cooperutive sector”

PROF. D. P. CHATTOPADHYAYA:
The cooperative rector wil]l be given
due preference,

SHRI DHAMANKAR: Is the Textile
Commuissioner’s office gomng to be a
stlent spectator”

PROF. D. P. CHATTOPADHYAYA:
No, it 1s not a silent spectator, and it
will not be a silent spectator.

13.006 hrs.

STATEMENT RE. AGREEMENT BET-
WEEN INDIA AND SRI LANKA
ON BOUNDARY IN HISTORIC
WATERS BETWEEN THE TWO
COUNTRIES AND RELATED

MATTERS.

MR. BPEAKER: Now, Shri Swaran
Singh will make a statement...

SHRI MADHU LIMAYE (Banka):
On a8 point of order. I had already
given you notice.
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SHRI K. MANOHARAN (Madras
North): Each Member must be given

a proper opportunity to express his
views.

SHRI SEZHIYAN (Kumbakonan):
Before the hon. Minister makes his
statement, I want to submit that we
should have been consulted and the
House should have been taken into
confidence before they entered into
this unholy agreement for the surren-
der of territory by Indiz. Wiule we
are anxious that friendly and cordial
relations should be maintained with
Sr1 Lanka, the legal and constitutional
proprieties involved have to be taken
mto account, This agreement goes
against the interests of the country
since it amounts to pure surrender of
our territory without going through
any of the norms This is an unholy
and disgraceful act of statesmanship
unworthy of any government. There-
fore, we do not want to associate our-
selves with the statement that s
going to be made by the hon. Minis-
ter, and we want to disassociate our-
selves by walking out of the House.

SHRI K. MANOHARAN: Please
allow one Member from each party
to express hic wviews. We have
decided to stage a walk-out, and,
therefore, before we walk out we
want to tel] you the reasons which
have prompted us to walk out

The agreement entcied into between
Sri Lanka Government and the Gov-
ernment of India is anti-nationa] and
unpatrnotic, 1t 1s the worst agreement
ever signed by any civilised country
of the world. I do not like to nsult
or hurt the feelings of either the
people of Sri Lanka or the Prime
Minister of Sri Lanka....

MR. SPEAKER: Hon Members are
gomg to have a debate on foreign
affairs when they can raise all these
points.

SR X. MANOHARAN: T must be
permitted to speak now.
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this unholy agreement, the Sri Lanka
Prime Minister has emerged as victor
and the Prime Minister of India as a
pathetic vanqguished, It is an assault
on the integrity of the country. In
view of this, we have decided to stage
a walk out and we are walking out.

oft wy femd: swew wEEo
Fa e FTyeE 1 A Wy
fw w< fear §

MR. SPEAKER: He has a right to
make a statement in the House,

ot wzw fugrdt wrodnit ( Tfae)
WSy WERT, WO AT WY A E 2
s fRwFR ST R A @ &
fir ag »TToeT & @19 gT TR & AT
¥ e wFeT R | UE AEATAT 22 9H
Y gwt a1, afFT 3 iy § fe o
wrrh ¥ it ghro w6
sfrereT & ey selt & vt gf .
I A ST ¥ § st
oY sfereT ®Y HYew w1 dwer w1 faan
MY 9T | 3T ¥ AT IE AY AR A
& et way, AY Wy WA fE g A ek
wae T fear & 1w W wdd
3 v T 1 AW WY S & S wTeT Y
wfa %1 fadw % w1 Frofa w faar
T | W WERd, WY gHAw e
ﬁl “m;‘@’ t!“ m‘r
& FAWYY & wgy mav § s g Femr
& amw o¢ wetar s § 1 P
mus_wwtﬁ'mﬁwam
adftr XA ¢ e WA O ¥
famar EYR, &Y g frlt ol qw &
wre wEE wA Y wewe ady oY
s wftr 3 & wie  oft wiw s
ol § 1 g Wil § fs oty & @
vedt @, A et o sob o off
& fis 2 Y soplt anfrs ¥ €y @ 4
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uSE AT, weifag AT
FHIAMTA S AT TF w7 g
am aelrdie & ogr v o waAw
TN & Ty Ay ar A o dary
®T 9T | 1880 ¥ THATY & AT
wanit- & a3 oF  feew wn
(swwix) . . ..

s ey AT AgTE. ..

o v fagrdt ardedt ;v 7g
=yaeqr § v war grare faar afgam &
qauraT BT wres w7 W Wy fei
WA Wy ANy Aawfr § ° g & Fow
afwats T aar  wvw A & ag gfea
gl fmTar #Y w7 g WA
ogaveaT #7 afrqErETard ) wewr-
g arfasrre w1 o fre & T wrs
¥ 9w & afyurs & faar aeww
s ez s el ? wrng
faarr st #Y v & ATT ¥ v Ay
#ft weft wifer ° gw ¥ mwEA &
famre ¥ | gy SRR
a7 7w faw & faew & WYt wE
wfem X urr w7 froaw o A
T F T |
MR. SPEAKER: The Minister has
the right to make a siatement.

ot wy fomdy . werw wEw, W
nE TR R g P L (awaw) .
BT quiy AT 19 ¥ arr of o Ay
T W@ E | OATEE TR WITT IS AT
wr afawT 1 W IW ¥ ST w9l
T ae k... .. (wquwin)
WY 6 U% W AT |

SHRI P, K M. THEVAR (Rama-
nathapuram): Kachativa forms part
of my constituency. You are acting
like @ dictator. You are speaking like
& democrat, but st the same time you
are acting like a dictator. The whole

on boundary in
historic waters (St.)

life of thousands of fishermen......
Today the Ceylon Government has
moved their forces, their military,
towards that island. Thousands of
mechanised boats were stopped; move-
ments were restricted. Their lives are
in danger. You have simply bet-
rayed. You have no sympathy and
courtesy to consult those people.
You are thinking of it ag a part of
Tamul Nadu. Do not think it ag part
of Tamil Nadu, It is going to be
the base for & future war. It is
going to be the base and challenge
the life of the nation. I have to warn
all these things because in the past it
has been the tradition of our Govern-
ment to give bhoodan of the northern.
borders. (Interruptions).

MR. SPEAKER: Kindly sit dowr.

SHRI P. K. M. THEVAR: The divi-
sion of India has cost the life of
Mgahatma Gandhi. It is not a part of
Tamil Nadu but it is a part of the
holy land of Indiz. You are betrary-
ing On behalf of the constituency
and on behalf of the Forward Block,
I walk out.

SHRI MUHAMMED SHERIFF (Pe-
riakulam)- Even on the 1st April 1968,
I produced sufficient records in this
House to show that Kachativu belongs
to the Raja of Ramnad. Government
has failed to go through those records
1 was the elected representative of
that constituency here previously. It
is a shame on the part of the Govern-
ment that they have not consulted
the people of the place and the Chief
Minister of the State We condemn
this action of Government and along-
with my friends, I also walk out in
protest.

(Shri P, K. M. Thevar and Shri
Myhammed  Sheriff then left the
House). e

ot 7y fesd : wR wEww, wtw
Wit gl & X aiw ¥ o 5 wowrity
¥ R i o @ Wy § 3T T O
wree duC ywifew fear ovg ) wrer



191 Agreement between India JULY 28, 1974 & S7i Lonka on boundary 192

[ =g fawd)

aw g, foaw aan 1 qra AT, 7 7w
&2 & aTAA AE WA § ) T AT g
fadw 7ot 7 Y G537 ¥ g7 i “woar-
forq #Y stgr IF WIA RIAN HY T &
n(qunggfﬁgaaﬂﬁ oqAr
w1 ag o fzqw fag 3, Sw ana
g falw waT , AT & 0F w9 F IAT
H YA NI F FET 9T ) AT I WG TOR!
WIAL REAX § AT Fy0 UsARRrfea gane
¥ ST WA FY AT BOWAT FR
aFy & ? o awAQ F FRX F IF
T AT I ARG WY WA X aAT H
WA #1 g FeAr 9 f5 el
garer &, qfead; g w7 OF fgear &9
qiferT # gowT %g4) 91 fe T e
%1 wigw w fgear griar &1 Tg Amar
h A A & TR T AR 5 &
qmY AT ¥ ATHC A8 wl fw A4,
a&Y, FEFr gArT A8l 91, gAR TEET
JIANA A G, ENIRX GFARTA AT |7 4T
R @ THwE F AT g% Sy A
faatoor, a7 fenrdivm, &0 & fisar
£ I X OHrE ¥ 77 gr el 71
wrar fgesr of a7, wifwerry =1
ZWHAT T W RN

IR Awa qAm W X wgroar fe
ot e #Y fa § 3w wfw & faar
wfear & of s e fedt T grerar
yzme Al fer resa ) gy
s §1 aréx ferdom & am g9,
T 1 fawg A w q947 7T I
LG LT *T T T ST 777 £
T g &4 81 ¥g AmAEr wgroAT
T 9 gan # gl w1 gwaw
fagq qeifraY FRig A wOT §1§
T OF W LT WY TH AJ0 ARA
forad ouifadr & oo o o qfa gi
g1 g wae § gard ffy Ok
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fadey & g F 9T W G &1 w
Ty & w34 v sk wrow a5
w7 gwe fgar & A g Iaay -
wy ar ffwe w7 ard feadaA &
am IR R A e Er AT

Y TR AT AwsT F w4 ¥
71 ag wrta ¢ fr ordmegfry dfie
¥, GTHIQ FIEET F UTHTT 9T, WA
£ gL TIEET F27 X AT qAFAT ¥
TAlaT 9T TART TF IS GIAT T2
9T A FT AT 7T FAFIC /Y gAR
wrdw o | gfiy zarg fador gat & 78
¥ a1 6 3w gArEr £ oW
afgar &7 aghr w0 a7 ¥R &Y
qd RERT, WT A A ArE &,
gftarr &t aghkr wv wroer A
Faaer £, @i 491w A fads
frag & fo wry fagwr w47 & wfeg fe
¥ 4 IV AT IIA T A TH | CAS
araeE FFE qY TS A T A0 FA
A gR W9q Sifgqn ¥ F1q AT T A0
w4 |
SHRI P K DEO (Kalahandi): On
a point of ordcr, Sir. The statement

that the Foreign Minister 18 gomng to
make deals with cession of Indian
territory In this regard, two import-
ant 1ssues are 1nvolved. The first is
ithe constitutional issue. Article 1 of

the Constitutions says:

“The territory of India shall
comprise—
(a) the tlerntories of the
States;
(b) the Union Territories
specified in the First Schedule
and

(¢) such other territories as
may be acquired.”

So, further acguisition of tercitory
can be accepled, but nowhere does the
Constitution provide for cession of
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ever an inch of Indian territory. The
Kachchativu controversy was raised
only a few years ago by the Ceylonese
Government when the Bandaranaike
Ministr came into power. All the
trevenue records of the Madras Gov-
crument corroborate that Kachchativa
was & part of the former Ramnad
zamundary and an integral part of this
country So, under no circumstances
ihe Government has got any power
under the Constitution to cede even
an inch of our country Sir, they
cannot consider this country as the
zamindari of the Congress Party. A
few days back, the Coco Island, which
15 part of the Andaman group of
islands, was ceded to Burma. ‘The
question of Beru Bari was raised by
ihe previous speaker. Now has come
the question of Kachchativu. If we
go on ceding our ternitory like this.
what will be left of this country?

Secondly, it is utter contempt and
disrespect shown to this House by not
taking the House into confidence and
facmg us with a fait accompli. The
shuiting out of the views of the oppo-
wtion parties in this manner is most
ant-lemocratic  So, 1 would say that
the statement which is going to be
Jurt on the Table of the Lok Sabha
18 nat worth the paper on which it
hus been typed ‘Therefore, I would
submit that the External Affairs
Minister should consider these matters
and should not lav the statement on
the Table of the House. Otherwise,
we will be forced to take the extreme
‘tep of walking out.

ot wrw fagrét wrele : weqw o
YR Furt < om R oy wSre g 7

MR SPEAKER My ruling s that
the Minister has a right to meake a
statement, When the Government
enters into an agreement with another
Government, that must come before
this House, The Members must be
informed of what is taking place,

waters (St.)

MR. SPEAKER: How can we know
it?

SHRI ATAL BIHARI VAJPAYEE:
It is published in newspapers.

MR. SPEAKER: How can the House
be seized of the matier unless the
Minister makes a statement?

SHRI ATAL BIHARI VAJPAYEE:
Can they violate the Constitution?

MR SPEAKER: I have given the
ruling. Now, the Minister,

ot wrer  fagr® wwindy :  weww
¥ g w ¥ wfaw § geny T F
g7 ATF-uTIT FTd &

. gwa W wgmg  (HrAT)
I WS ¥ WA WPET W wGA-

(At this stage Shr Kachwai tore up
some papers and threw them away).

(Sume hon. Members left the House
at this stage).

SHRI K. LAKKAPPA: Sir the
tearing of papers by an hon. Member
is contempt of the House I want
your ruling on this,

MR SPEAKER: My rulng is that
tearing of papers ix not in keeping
with the derorum or dignity of the
House.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
Over the years, since our indepen-
dence, there have been a number of
questions and diséussions in the House
regarding the Island of Kachchativu,
Government have of course fully
shared this interest and concern for
arriving at an esrly and amicable
solution of this long-outstanding
matter; and I am happy to say that
®n agreement was signed between the
twa Prime Ministers on 28th June, g
copy of which 1 am laynig on the
1able of the House,
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The Isiand of Kachchativu, about
3/4 of a square mile in extent, is
gituated in the Palk Bay; it is about
10{ miles from ihe nearest landfall in
Sri Lanka and about 124 miles from
the nearest Indian shore. The Palk
Bay, which constitutes historic waters
of India and Sr1 Lanka, is some 18
miles wide at its entrance through
the Palk Straits, and has an average
width of some 28 miles.

The issue of deciding Indian and
Shri Lanka claims to Kachchativu
was closely connected with determin-
ing the boundary line between India
and Shri Lanka in the waters of the
Palk Bay. The entire question of the
maritime boundary in the historic
waterg of the Palk Bay required
urgently to be settled, keeping in
view the claims of the two sides,
historical evidence, legal practice and
precedent and in the broader context
of our growing friendly relations with
Sri Lanka,

Kachchativu hag always been an
uninhabited island. Neither Sri Lanka
nor India has had any permanent
During the long
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always been firmly of the view that
in any differences with our neighbour-
ing countries, we should seek to
resolve them through bilateral discus-
sions without outside interferemce, on
the basis of equality and goodwill. It
18 a matter of satisfaction to us that
our Prime Minister's resolve to settle
thiz issue through direct bilateral
talks met with an equally warm res-
ponse from the Prime Minister of Sri
Lanka, and the agreement could be
reached in an atmosphere of friend-
ship and mutual understanding.

Exhaustive research of historical
and other records was made by our
experts on Kachchativu and every
available piece of evidence collected
from various record offices in India,
such as 1n Tamil Nadu, Goa and
Bombay, as well as abroad in British
and Dutch archives. An intensive
examination of evidence and exchange
of views took place, specially during
the past year, between senior officials

of any further disputes on similar
matters in these historic waters.

On the basis of a dispassionate
examination of the historical records
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victory of mature statesmanship, a
vietory in the cause of friendship and
cooperation in the area. A potential
major irritant in relations between
the two countries, which had remain-
ed unresolved over the years, has
now béen removed, and both countries
can now concentrate on the exploita-
tion of economi¢ and other resources
in thege, now well-defined, waters and
generally on intensifying cooperation
between themselves in various fields.
The Agreement marks an important
step in further strengthening the close
ties that bind India and Sri Lanka.

Agreement

The Government of the Republic of
India and the Government of the Re-
public of Bri Lanka,

Desiring to determine the boundary
line in the historic waters between
India and Sri Lanka and to settle
the related matters in a manner which
13 fair and equitable to both sides,

Having examined the entire question
from all angles and taken into account
the historical and other evidence and
legal aspects thereof,

Have agreed as follows:
Article 1

The boundary between India and
Sn Lenky in the waters from Adam’s
Bridge to Palk Strait shall be arcs of
Great Clrcles between the following
Potitions, in the sequence given below,
defined by latitude and longitude:
Posiuon 1 : 10" 0§° North, 80° o3’ East
Position 3 : 09° 577  North, 79* 35’ Eant

Poattion 3 : o-x¢" North, 22+ 60’
3: 0930158 ™

Position 4 ; oy® a1-80’ North, 79° m’

Fontion 3 1 0g® 33'  North, 79" 32’ East
pol!.tln‘s-.-”l“-i Mmﬂ:m

historic waters
Article 2

The coordinateg of the poaitions
specified in Article 1 are geographical
coordinates and the straight lines
connecting them are indicated in the
chart annexed hereto which has been
signed by the surveyors authorised
by the two Governments, respectively.

(8t.)

Article 3

The actual location of the afore-
mentioned pousitions at sea and on the
seabed shall be determined by a
method to be mutually agreed upon
by the surveyors authorized for the
purpose by the two Govermments,
respectively.

Article 4

Each country shall have sovereignty
and exclusive jurisdiction and control
over the waters, the_islands, the con-
tmental ghelf and the subsoil thereof,
falling on its own side of the afore-
said boundary.

Article §

Subject to the foregoing, Indian
fishermen and pilgrims will ehjoy ac-
cesg to visit Kachchativu as hitherto,
and will not be required by Sri Lanka
to obtain travel documents or visas
for these purposes.

Article 6

The vesselg of India and Sri Lanka
will en)oy in each other’s waters such

rights as they have traditiomally en-
joyed therein,

Article 7
If any single geological petroleum or
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reach agrecment as io the manner in
which the structure or fleld shall be
mast effectively exploited and the
manner in which the proceeds deriving
therefrom shall be apportioned.

Article 8
This Agreement shall be subject to
ratification. 1t shall enter into force
on the date of exchange of the ins-
trunents of ratification which will
take place as soon as poasible,

FOR THE GOVERNMENT
OF THE REPUBLIC OF
INDIA

Sd/-Indira Gandhi
New Delhi: 26.6.74

FOR THE GOVERNMENT
OF THE REPUBLIC OF
SRI LANKA

Sd/-Sirimave R. D). Bandaranaike
Colombo: 28.6.74

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Sir, while my party
welcomes the Agreements reached
between Sri Lanka and India, there
are problems to come up during the
implementation of the Agreement. So
far, our fishermen had a right to go
even beyond Kachchativu, fish and
come back. The hon. Minister says
that these rights are fully protected.
But there are problems which we
would like our Government to take
up with Sri Lanka and seek their
solution. For that reason, I submit,
there should be a discussion on this
statemtent. 1 have given notice of a
motion. I wduld request you to allow
a discussion ¥n that.

MR. SPEAKER: The general debate
on foreign affairs is coming up next
week,

DINEN BHATTACHARYYA
(Serampore): I want to seek pne cla-
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rification. I the statement he has
moentioned that Kachchaty /u has always
been an uninhabited island. But an
hon, Member had said that il was
within his constituency. If that is so,
I do not know how it could be said
that it hos not been inhabited by any
humun being. How could it then be
a part of his constituency?

SHRI M. KALYANASUNDARAM:
The Tamil Nadu Government has a
grievance that it has not been consul-
ted properly. May 1 know what is the
actual fact in regard to that? I also
want to know the details about the
pirotection given with regard to fish-
ing rights.

SHR; SWARAN SINGH: The hon.
Member would no doubt be aware
that in the year 1921 when both Sri
Lanka and India were under British
rule, fishery line had been decided by
the British Government because they
had control over both Sri Lanka as
well as India. I am sure that the hon.
Member know that the 1921 fishery
line was a line which was about three
or three and a half miles west of the
Kachchativu. That is, to the western
side of the fishery line was the ex-
clusive fishery right of the Indian
citizens and to the east of that was
the right of Sri Lanka fishermen. But
in spite of that division, the fishermen
generally were free to fish even round
about Kachchativu ang they also used
the Kachchativu island for drying
their nets. As would be known to the
House there is no fresh water avall-
able there. Mosuy they used it for
spreading their nets un1 trying to dry
the neis, etc.

About the traditional rights, if the
hon. Member goes through the terms
of the Agreement, a copy of which
hag becn placed on the Table of the
House, he will get the answer because
i, is mentioned there that, although
Sri Lanka's claim to soversignty over
Kachchativu has been recdgnised, the
traditional rights of Indlan fisheroen
and pilgrims to visit that island will
remain unaffected. Similarly, the tra-
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ditional navigation rights exercised
by India.and Sri Lanka in each other’s
water will remain unzarfacted. (Inter-
ruptions)

MR, SPEAKER: Laier on we may
have a debate on this, but not now
I am not allowing any more.

Mr. Kureel.

—

PUBLIC FINANCIAL INSTITUTIONS
LAWS (AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION
or REPORT OF JOINT COMMITTEE.

SHRI B. N. KUREEL: (Ramsanehi-
ghat): I beg to move:

“That this House do exteng upto
the last day of the first week of the
next Budget Session (1975) the time
for the presentation of the Report
of the Joint Committee on the Bill
further to amend the Industrial
Development Bank of India Act,

1834, the Reserve Bank of India
Act, 193¢ the Indu=strizl Finance
Corporation Act, 1648 the  State
Financial Cornorations Act. 1931,

the Life Insurance Cornoration Act.
1836 and the Unit Truzt of India
A-zt, 1963."

MR. SPEAKXER: The question is:
“That this House dn extend putc

the last day of the first week of the
next Budget Session {1973 thr fie-z

for the presentaticn of the Roport

of the Joint Committee on the Bill
further to amend the Industrial
Development Bank of India Act,

1964, the Reserve Bank of India Act,

1934 ihe Industrial Finance Cor-
poration Act, 1948, the State
Financial Corporations Act, 1951.

the Life Insurance Corporation Act,
1956 and the Unit Trust of India
Act. 1963.”

The motion was adopted.

MR. SPEAKER: We shall take up
the next business after lunch. We
adjourn to reassemble at 2.30 p.m.

13.35 hrs.
*The ariginal speech was delivered in

D.G. Gujarat
1974-75
The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen of

the Clock.
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—

The Lok 3abha re-ussemblad cfler
Lunch at Tirty Minutes puasg &our-
teen of the Clock.

[MR. DEPUTY SPEAKER in tiie Chair]
Demands for Grants (Guiarat),
1974-75—-Contd.

MR. DEPUTY SPEAKER: Now,
we resume further discussion on the

Gujarat Budget.

SHRI J. MATHA GOWDER,

*SHR7 J. MATHA GOWDER (Nil-
giris): Mr, Depuly Speaker, Sir, while
speaking yesterday on the Budget of
Gujara: State, 1 was referring
how the Government of 1India
have failed to take effective
measures to curb the growing corrup-
ticn, malpractices, black-marketing
ete. in the State. Instead, the ruling
party at the Centre has been trying
to perpetuate itz hold on the State.
As an example, I would refer to the
leakaze of provisions of the Ordin-
ance promulgated by the President on
6th July, 1974 regarding dividends. T
do nst know whether any Minister is
responsible for this leakage or whe-
ther any highly placed bureaucrat is
respornsibie for this. But the leakage
of the provisions of this Ordinance has
greately helned a few monopoly firms
in the State of Gujarat. I wounder
how o'y a few big monopoly indus-
trial firms in Gujarat were aghie to gsat
prier intimaticn regarding the provi-

giong  of this* Ordirance Th: Atul
Products Company, Gujarat Fertili-
sars, Baroda Rayon Company and

Century Mills were able to disgorge
their shares in the market much in
advance of the promulgation of this
Ordinance and they were able to
make a profit of more than Rs. 30
lakhs before the Ordinance was issu-
ed, T am constrained top remark that
the ruling Congress Party at the Cen-
tre would naturally take advantage
of the unexpected windfall for these
industrialists of Gujarat. These indus-
trialists also must be neholden to the
Tamil.



